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LOK SABHA

Monday, February 28, 1966/Phalguna
9, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
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Shri Bade: May I know wicther
the ox-Finance Minister, Shri T, .
Krishnamachari, was asked to com-
ment on various a legations made iu
the Memorandum, whether he hag sub-
mitted his replies against the allcga-
tions made, and, if so, is the Cabinet
satisfied with the explanation which
he has given? Will a copy of that be
laid on the Table of the House?
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Shrimati Indira Gandhi: This mat-
ter dig not come before the Cabinet.
The whole correspondence was pub-
lished in the newspapers.

Shri Bade: Now, Sir, you have said
before that we should not merely rely
on newspaper reports. . . .

Shri Hem Barua: You, Sir, said like
that. I remember that.

Mr, Speaker: If the newspapers pub-
lish that and the Government also
agrees that what has been published,
that report, is there, that means that
that is the correct report. We do not
say that everything published there
is wrong or everything published there
is correct.

there
and

Shri Bade: In no newspaper
is the mention of the allegations
the replics . . . (Interruption).

Mr, Speaker: I should be allowed
to proceed, Mr. Bade, during tne
Question Hour, arguments cannot be
allowed.

Shri Bade: But the reply is incom-
plete. It is not given in newspapers. .

Shri Joachim Alva: The hon. Mem-
ber goes on. We do not get the
chance even once.

Mr. Speaker: What should I do?

Shri Bade: it is the Opposition Mem-
bers who submitted the Memorandum,
and not you,

Mr. Speaker: Mr. Alva must realise
that it is seldom that I find his name
amongst the signatories,

Shri Shinkre: Do you mean to scy
that you are satisficq with the reply
given?

Mr. Speaker: Yes, I am.

wqtay oy : faege 7 faar o
N Afeew D awx L

Shri S, M. Banerjee: There are cer-
tain specific charges made in the
Memorandum, such as, the acquisition
of agencies, collaborations, the
amassing of wealth

FEBRUARY 28, 1966

Oral Answers 2654
W A : w16 {E7 AN wgr
a7 freet vy fv fagwT ¢ ?

An hon. Member: Not meant
the House.

Mr, Speaker: But that ig very objec-
tionable. Always reflections are cast..
I would like to know that sentence,

for '

The sentence was read out to the
Chair.

Shrl Kapur Siagh: You might let it

pass.
eI AR : e &89 § I

A FIT FTBT FAT 47 | 93 g I

7g %7 fm s w7 SraTq 7 o A

W gz dfeame g T &

An hon, Member: Let it go, Sir.
Mr. Speaker: It is happening daily.

it wy ey : faw &7 o forr #1
®E?

oo wgaa ;& srowt faw #T
TTE | AT A 199 qgi §3-38 Far
IaFT & forx T2 w1 § | WO wOe
¥ o o) S1w w@ § WK

That is the reflection that I object to.
I cannot allow that to go unchalleng-
ed. He has written me a letter also
questioning the propriety of the de-
cision that I make here, That is not
proper. The Member should not be-

have like that. There is some res-
pect that has to be shown to the Chair,

Wy fomd : & w9 © 0w

fasft qa forem a1 R @ wrweT w9
FAF A @A AN E AN @ |

wSIR AT AT WY A ARAR A
wE § T 99 IR v ST A0Ed
&7

=t Ay fomd : W w9 TET qERY
¢ 5 ag ury & O & qr ) & anfag day
e R qm kA ¥ i w0
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Sbri Bade: We are not satisfled with
the reply given by the Prime Minis-
ter.

Shri Kapur Singh:
satisfled.

Mr. Speaker: Mr. Banerjee,

Shri S. M. Banerjee: There are cer-
tain definite charges in the Memoran-
dum like acquisition of agencies, col-
laborations and wealth after May 1962,
evasion of income-tax and wealth tax,
manoeuvring by T. T, K, of rules and
regulations and orders of Govern-
ment, expansion of managing agencies
and business through benami agents.
I would like to know whether the hon,
Prime Minister is satisfied with this:
upto 1952, i.e, from 1830 to 1052, the
T. T. K. & Co, had only three or four
agencies and three offices in the coun-
try, i.e., at Madras, Cochin and Banga~
lore, When the ex-Minister, Mr. T. T,
Krish h b a Minister,
these boys became so intelligent that
they got so many agencies. . . .

The Chair is

ri,

supplementary. Reading again and

again, . , .

Shri S. M. Banerjee:
within half a minute. 1 would like
to know whether on these specific
charges, which I have mentioned, the
hon, Prime Minister is satisfied that no
judicial probe is necessary. I would
like to know. . . .

Mr. Speaker: One is sufficient. The
question has come whether the Prime
Minister is satisfled. . . .

Shri 8. M, Banerjee: Kindly hear
me, Sir. It is not such a sensitive
question that it should not be allow-
ed.

Mr, Speaker: That would not be n}

I shall fAnish

e wx we ¢ agy Ay
waATH § | {vfY AT T AweY oft & w7
o A ¥

oW WERT ;AT g W
e wifgg fe gz & a=a
fFEAT TATH FEAT ¢ | WX 9T W T
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I wanted to know whether the Prime
Minister is satished that no judicial
probe is necessary and whethier she
will refer this Memoranaumn 10 & Com-
mittec of this House like Pubiic Ac-
counts Committee or Estimates Com-
mittee, for a further probe.

Shrimati Indira Gandhi: I do not
consider it necessary to refer it to a
Committee. Some of these charges
are against Mr, T, T. Krishnamachari;
others are against his sons; rome of
them are already in Court in the case
of Bhatnagar, These matters cannot
be referred to here as they are sub-
judice.

Mr. Speaker: Mr. Ram Manohar

Lohia.
Shri §. M, Banerjee: I want to seek
your protection, Sir. . ,

Mr. Speaker: Shri Kishen Pattnayak.

/ Y frem qEATaw: oWt I AT EY o

Ho FmAl & faws wfwam
Y 7 § I frond § f o ag-
qrdY guT ¥ wrar § §C FET & awd
T s EM N e I Y & 7
Y a7 ¢ WX HelY T ¥T I waer
qg=amar § | g 1T fed 18 AW ¥
fergem & Torftfa W T W g
(¥reen®)

weqw wivew : & o ¥ o qoena |
weur s Jae) gofiied & wer ¥ |
W1 ST GuTe WA, QO WA Wiq
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Shri S. M. Banerjee: Just like the
famous “S eepers case” you can rcfer
this also to the Public Accounis Com-
mittee.

ot fem qzaw @ @@ feer A
fas¥d 18 &1 # fFgear #1 qurdttas
farga & TeaT & fran § | O A9
I T I WA T (AR

("

Mr. Sp
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"S8hri Harl Vishnu Kamath: Yom

should kindly call them to order.
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o2V o gruma.{ I A wx fear v
f& 9oH! 7a Wl & ATOT § NIAT
At T g wHER Q1 & v ?

et ghg it ;oo SR
area X fear aq ay I€ g 1 AAT 4

& g wT &gy fora I
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Now Az g I § I8

AT ?
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werw W W9 ¥ oqre § oA
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IzrRIAaT fraar ok & °

wEqW WEITT © T AV I A qOAT
TR
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qgT 9T A I¥ FER A X
geq FT 2 AY 79X FIFTLHY 59 fomd-
aif@iarg g ?

Shri H, N. Mukerjee: The Prime
Minister appears to indicate that since
the former Finance Minister has re-
signed there is an end of the matter.
n view of al egations, right or wrong,
having been made by very responsi-

ble Members of this House as well as
of the other House. . . .

Shri Madhu Limaye: Including Shri
Indrajit Gupta,

Shri H, N. Mukerjee: . .and
having regard to the fact that the
former Prime Minister had required
reference of the matter to some judi-
cial investigation, can we not take it
in this House that the Member con-
cerned, namely Shri T. T. Krishnuma-
chari, owes it to himself to have the
charges cleared, because there is a
convention in this House and one
Membher of the Provisional Parlia-
ment was even constrained to resign
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his position in the House because there
were allegations about him which he
could not answer satisfactorily?

I am quite prepared to believe that
interested people were behind that
attempt to malign Shri Krishnama-
chari, provided that that matter can
be proved before a proper tribunal,
Shri Shastri had wanted a reference
to a Judge so that he could be forti-
fied in whatever pre iminary decision
he had made. In view of that, how
can we take it that merely by resign-
ing from office you are absolved of
the obligation as a member of this
House to behave in the manner which
is required of us? That heing so,
what doesg the Prime Minister have to
say about it?

Shrimati Indira Gandhi: Most of
these charges are all old charges.
They were made before and I believe
they were gone into before.

The other day when a question was
raised in the Rajya Sabha, one mem-
ber gaid that these charges had been
the subject matter of judicial pro-
nouncements and had not been sub-
stantiated before the courts. So it is
not as if there was a grave charge
which has not been inquired into.
This was gonec into and Shastriji clos-
ed the matter.

Shri H. N. Mukerjee: The point is
that Shri Shastri, righty or wrongly,
had expressed a desire to have the
charges—right or wrong—investigat-
ed by a certain kind of judirial pro-
cess whi h he had in mind. Shri
Krishnamachari did not acree to that
and ho resigned. is that the end of
the matter?

Here I would raise a point of order.

Shri S. M. Banerjee: You
appoint a committee.

Shri H. N. Mukerjee: There i a
rule which vests discrition in vou in
regard to certain matters, rule 355, 1
think, which gives you discretionary
powers. I would like you to rule in
thls motter: is it open to any mem-
ber of this House, against whom
allegations have been made—may be

can

* The document, after scrutiny, 'was treated as paper laid on the Tlﬁlé. "
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they are very wrong; I am quite pre-
pared to concede to Shri Krishnama-
chari that all those allegations  are
wrong; but that is neither here nor
there—is it open to any such mem-
ber to continue without having those
allegations cleared? 1 wish that Shri
Krishnamachari in his own interest
comes here to clear himself of those
allegations, Otherwise, how can we
function as members of this House?
1 wish your ruling on this point: is it
open to a member of this House,
against whom allegations have been
made by other people in a manner
that the President has to refer to it
to the Prime Minister, and the Prime
Minister has to ask for an investiga-
tion which does not take place, to
continue as a member of this hon.
House?

Shri Hem Barua: On a previous
occasion, it was on the floor of the
House that our late Prime Minister,
Shri Shastri, gave an assurance that
whenever allegations were made
against a Minister, it was he who
would inquire into the allegations and
take necessary action. Our Prime
Minister now tells us that the matter
ends there because Shri T. T. Krish-
namachari has resigned and the alle-
gationg are cold-storaged. But in the
case of Shri Biju Patnaik, even when
he resigned, the allegations were in-
quired into. Why this double standard
in similar cases—I do not understand.

Mr. Speaker: One thing has been
asked of me, that I should give a rul-
ing on that point, 1 do not understand
how I come into the picture. No rule
has been transgressed.

Shri Shinkre: At least your point of
view on the propriety should be made
known.

Mr, Speaker: I have not to give
that. There is no question of a point
of order arising, and that is the only
question I can decide.

So far as the other matter is con-
cerned, it is for Government to con-
sider, whether on the merits of one
case one decision has to be taken and
whether on the facts of another they
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should not arrive at the same conclu-
sion.

Shri Hari Vishnu Kamath: Has Gov-
ernment flnally decided not to accept
the recommendation of the Santhanam
Committee on prevention of corruption
with regard to inquiry into allega-
tions of corruption against Ministers
at the Centre and in the States? There
is no reference in that Report—on
page 103 under the heading ‘Social
climate’—there is no obligation in-
dicated that resignation should ope-
ratc as a bar in any case to an in-
quiry. 1f Government has not ac-
cepted this recommendation, does the
Prime Minister firmly stand by the
modus operandi outlined by her pre-
decessor, Shri Lal Bahadur Shastri,
and by Shri Nanda, the Home Minis=
ter, with regard to such inquiries and
make a categorical statement on the
floor of the House today whether they
will be deflected from such a course
by threats he!d out recently by a man
no less than the Bihar Subedar, I
am sorry, Chief Minister of Bihar, in
this respect that he does not recognise
the authority of, . ..

Shri Shashi Ranjan: He is making
an insinuation.

Shri Hari Vishnu Kamath: You may
raise it later.

Mr. Speaker:
answer.

Shri Hari Vishnu Kamath: 1 have
been much shorter than many other
Members. You rightly allowed them,
but you do not allow me, I am sorry
to say.

Let us hear the

May I know. .,

Mr. Speaker: He has already put the
question. Let the answer come,

Shri Harl Vishnu Kamath: I have
not finished the question,

Mr. Speaker: The questi t
continue indefinitely.

Shri Harl Vishnu Kamath: But

there have been questions like this,
two in one, three in one, you have
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allowed them rightly, I have not ques-
tioned your authority,

Mr, Speaker: I am time and again
at my wits’ end.

Shri Harl Vishmu Kamath: You are
standing, so I sit down.

Mr. Speaker:
stood up. ...

Shri Hari Vishnu Kamath: Then
you apply the same rule to all Mem-
bers,

Every one who has

Mr, Speaker: This is what 1 have
been pleading.

Shri Harl Vishou Kamath: I am
co-operating with you, I want to co-
operate with you.

Mr. Speaker: If 1 plead with him
aiso, there is no wonder. I have been
pleading the same thing with every
one. If I am pleading with the hon.
Member also, where is the exceptional
thing that he objects to?

Shri Harl Vishnu Kamath: I have
submitted in all humility that you
have allowed question. . . (Interrup-
tions).

I am on my legs.
butt in here?

Why does he

Mr. Speaker: the

question.

He might put

Shri Harl Vishnu Kamath: May I
know whether the Government stand
by that assurance and whether in the
case of Shri T. T. Krishnamachari, his
participation by special invitation at
the meeting held to elect the Congress
Parliamentary Party leader has con-
ferred on him a kind of immunity
from further action in this matter?

The Minister of Parllamentary
Affairs and Communications (Shri
Satya Narayan Sinha): What is this?

Shri Harl Vishnu Kamath: It is not
you who have to answer,

Shrimati Indira Gandhi: There are
several points raised. The first is
that if there is a prima facie case

PHALGUNA 9, 1887 (SAKA)

Ora} Answers 2664
against any Minister, certainly there
will be an enquiry. It was felt that
there was no such prima facie case.
(Interruptions).

Shastriji had examined this case
and, if you read the letters, he has
made it clear that he wanted to con-
firm his opinion. That is why he was
consulting the Chief Justice.

Shri Shinkre: So, now you confirm.
ot wy foerd - g o T &R
I °r

Shrimati Indira Gandhi: I have not
understood the point about his being
present at some meeting. I do not
know how that arises out of this,

Shri Hari Vishnu Kamath: Do you
think the question has been answered,
(Interruptions).

Mr. Speaker: The Prime Minister is
not heard. The Speaker is flouted.
No respect is shown to any canons. I
wonder how we will be able to work.
I appeal to the Members that they
should exercise some restraint. There
might be justified objections by them.
They might have to raise certain poinis
aiso, but that can be done differently,
and not in the Question Hour, Now,
half an hour has becn spent only on
one question, and sti]l T have not
been able to call the other Members.
I have been able to call four or five
only. They will just consider this.

oft feafe fem @ o wEg,
fagrs ¥ ¥ fafarzz it zmre ow faandy
AEW qFT FEAE L

Shri Hari Vishnu Kamath: I said
“l am sorry, Chief Minister”,
stfeyfa fam @ & ag 3370ar

1z £ fF 9z naras) § oA gy
%7 £ 7 BT T agt e g
war & w7 67 32 frgre & 9w fafper
31 ¥ 75 vz g 5 39 T a7 g
T feay s gy qe ¥ @ AT
AP FGT AT gw Y @Y AOF &
AT Iqrq X7 | (Interruptions),
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Mr. Speaker: Next question.
et # wfedt & folr gl

+
*239 ot W W wEA :
sy :
w1 &foeend Wt oy aar AN
I FG fF

(%) 7771 gFre ?  qfFzan
stfafafs, sft serers v ft gren dqaw g
3 & Az1 gf4q #1947 W F F @
¥ Ay w7 € WO F, O e ¥
o qamfagi #1 4Y giaars fad mr 3,
T T 2 ;o1

(=) afx gt, 1. za% &YT "
g

gifmw-wd Wt (it @t fag) -
(%) & gi

(@) wir & eardy sfafafe &
24 TATAT, 1965 N grar yfwg F
Tqoqd & AR OF 9d § faar wie gad
g mfeema & iy afafafy &
fasa @ faoar miq At md-
w7 T WOSER g K g, 1948
LR TEEC R R

s TR AT FYWG : nifEeara
Weai v g1 AT I DA TEm &
stradT g £ feogerd v § @y
g ¥ sag {garag fRadT %7 4 a1
fer -

st e feg o faaen g7y g &

™ R ¥ 94T AT 1% T w8

# 1 g A HAT Wl 919 awg
WA A PR 2@ W g e & AT

femar ) IF T agr ar:
Pakistan’s  propaganda

Sangh  volunteers had been given

weapons was absolutely wrong and
baseless and without foundation.

that Jan
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There cannot be a better contredic-
tion than this.

oI geR W AT : TR
aad ggam wif ¢ fs fog g
wifexara & 19 79T 49 =S @ a
AT FWHI gL § §B @Awiagi qaf
¥ wodt v & fag we At # gfam
T2 Y| AR A A F T I qier
W @AY 1723 w{T TT™
frgal MY Y O w7 Y oY
At wrdr g 4 R qEifeat
¥ gETHaT wEI &Y €Y ar I Sl
& 1€ off fa 771 Frasy nfeana
& o & ATy °r ?

oft et g : 7@ a1 wER
g R FE Y 3gE et 08 iy
w1 & fagy wfeeded Y e
# g faew 3 gaemy e ¥
T2H MAAT FEET F1 qOEAT FT W4T
wifz? fF w1 <@ ¥ g@aTma st
ar a1 3T W AE § 33 &7 forg
fFem & g Mg w01 AIF AT R

My e vAm A Ee @ fF
Ug A9 Tad § ) T ae qg133
o) AT T 5T Sfawre fFnogr
& WA wrgan § f& afasara ey
T T TAE T ar fE s
FY o FO7 O § ATTT ARETCHTATE A,
ar #11 g9z § fo w47 9w fooddt &
Hear & , wrdTaEoh § @t 9HETT
w1 faam s ?

ot et fag : & A7 qwwar §
FUCE JIA A T FF AN ZH AT
¢ ggi wma e o #7E wr AT
ERE pe b i (e S A
G timAmar A g fE
JA9T & yea< @fgam afawaa &
et & N w5 warfa femr smar
qr IR EN AR E?
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Shri Sham Lal S8araf: On the con-
trary, did they not apart from send-
ing armed infiltrators and all sorts of
ammunition into the State of Jammu
and Kashmir, passed on arms and

ition to guch el ts as were
pro-Pakistani and a number of cases
ot in cendiarism, explosion of bombs
"and a number of things have hap-
pened . . . (Interruptions.) I said ‘on
the contrary’.

Shr! Swaran Singh: I take that in-
formation from the hon. Member.
sftFo Jo Frady : gk wY of
T ST Y FE A7 FATT qHT AT
A IF AAE § I mfww
W@ # | g4I g |NT &7 g9 v
qT | NI TTE KT TG W@ AT
forg T 71 AT gEMTEY 91 QY o
& graeg § TF THT T AY ¥ 9 g9t
¥agrdrar i g ag @ ¢ A%
Bar £ g0 WX W@ 1@ F A §
9T T & A1 33 TS 99 A7 F qq
F&F FATar av fesgmY & avey 4 QAT
qr, afew A0 3fqqr #Y qaa & fog
AN ar & oF weafdy & o ggd
FEgfqdy AR ST qE FERTIT @
t fFw g & AR g F g
T @7 FT 77 §, ATHT & faamae ¥
w8 A, 1A 2, A1 3w fawg g
g 2T a7 & wre gfear ifeqy
gagt A frrsr @ M ? aw
gragNfEger ww 2

wft et g : 3 s 3 @t
U #A  AY qqvT feay A7 Iy F=4t
ma §far Wem wgl A g Aw
fzat T ¥ A g, ¥EF AAIIAE
# aff vz awar F ) fead fra g, w1
39T, $FEY AT qrE gEATAS

Mr. Speaker: Next question.
Shri Kapur Singh: Sir, this is a very

important question and we would
like to put supplementaries.
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Mr, Speaker: I am sorry. I have
passed on to the next question, 241.

Shri Yashpal Singh: What about
240?

Mr. Speaker: It hag been posted to
a later date.

Border Roads

+ .
°241. Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
8hri 8. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shri P. R. Chakraverti:

Will the Minister of Defence be
pleased to state:

(a) whether Government have
decided to give top priority for the
construction of border roads in the
Eastern region of the country;

(b) if so, the main features thereof;
and

(c) whether any stipulations in
terms of money and time have been
made?

The Minister of State in the Minis-
tery of Defence (Shri A. M. Thomas):
(a) Yes, Sir. Certain roads in
NEFA, Assam, Nagaland and Mizo
Hills have been given top priority.

(b) and (c). The programme of con-
struction is dictated by considerations
of Defence and development, and re-
quirements of Civil Administration.
The peace of construction and inter
se priority are determined with re-
ference to the above factors. They are
reviewed from time to time.

Targets are laid down. The roads
are constructed according to estimates
sanctioned by Government,

Shri Bhagwat Jha Azad: May !
konw whether the plan to connect all
the necessary and important points on
this region has been completed now
by the Government, nr whether they



2669  Oral Answers
have taken only part of it for con-
struction?

Shri A, M. Thomas: As far as the
eastern gector is concerned, we have
taken up 3,028 miles, out of which
2,170 miles would be new construc-
tion. As far as the second part of the
question is concerned, I may say that
we have so far connected from the
plaing of Assam, the headquarters or
three important political officers, in
Kameng, Subansiri and Siang.

Shri Bhagwat Jha Arad: May I know
whether the plan that was set up for
construction and the latest assess-
ment of the position and the review
of the construction in other areas,
whether that is progressing satisfacto-
rily and according to schedule, or is
the information that the construction
is behind schedule correct?

Shri A. M. Thomas: The programme
of construction is quite satisfactory.

ot wo wo fygdt : Wiy qrwrT A
A gfralt F1Ex 97 A 7w Tt ¥ el
fa7 & yrarc 97 3z oAy ) argr
qT FUHT FT AHAT §, ¥4T WLT FHTT
J Ia®H AT ¥ WA 7 woAY aIHY w7
fremt @ wwe ¥ femr § fw
DT FT I ATE I AW B AT HT
TETAAT FT T

Shri A. M. Thomas; The details of
the improvements in ccmmunications
made by China have been given, so
far as I know, on the floor of this
House. We have kept in view the
improv ts in ications
made by China, and we have also taken
adequate steps on this side of our
border.

Shri 8. C. Samanta: May I know
whether the construction for the deve-
lopment of new roads is done at pre-
sent by the Border Road Develop-
memt Board or through some agency
of the Defence Ministry?

Shri A. M. Thomas: It is under the
enntrol of the Border Road Develop-

ment Board; it is the top authority.
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In fact, the Board is pregided over by
no less a person than the Prime

Minister herself, and there is the De-
fence Minister and the Transport
Minister and other important persons
also on the Board. Under the overall
control of the Board, construction is
being done. It is done through the

"State PWD and the Central PWD and

also under the General Reserve En-
gineering Force; that is the main or-
ganisation through which the con-
struction is being executed.

Shrimati Savitri Nigam: May I know
whether care is being taken to see
that these roads would be kept 1n
order and in good repair from time
to time, and also whether the major
breacheg made by the weather from

time to time, wherever they may
occur, will also be repaired im-
mediatly?

Shri A. M. Thomas: Certainly,
breaches and other things will be kept
in view. Otherwise, the roads would
become quite useless. Out of the
3,028 miles, I may submit that 2,281
miles of these roads are entrusted
to the Genreal Reserve Engineering
Force; that is for construction and
improvement. Out of ~ these 3,028
miles, some portion is for improve-
ment, namely, 858 miles, for improve-
ment to existing roads. 2,170 miles
is new construction,

8hri P. C. Borooah: By what time
does the Government expect that the
roads reaching the borders of NEFA
and Tibet would be completed, and
what progress would be made on the
proposed road bordering Nagaland and

Burma?

Shri A. M. Thomas: As far as the
NEFA area is concerned, according
to the present estimates, in about 1831
miles—that is, the major part of the
construction to be undertaken in the
eastern sector—the progress is accor-
ding to schedule. We have kept the
importance of these roads in view and
have been doing everything to see
that they are constructed at the ear-
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liest possible time. Funds are not
standing in the way at all in regard
to this matter.

Shri P. C, Boroozh: What about
Nagaland and Burma?
Shri A. M. Thomas: About Naga-

land, it comes to 282 miles.

Shri P. R, Chakraverti: While taking
steps to construct these border roads,
may I know what steps have been
taken by the government to ward off
the infiltration of Pakistanis into
Assam and other border areas taking
advantage of these roads?

Shri A. M. Thomas: Details have
been given about the creation of a
three-mile belt and other things. That
is also kept in view.

Dr. L. M. Singhvi: What is the allo-
cation for the current year for building
fresh border roads in the eastern and
western sectors? Is it a fact that the
border roads in the western sector
have not proceeded apace as a satis-
factorily as planned by the govern-
ment?

Shri A. M. Thomas: This question
relates to the eastern sector. The
provision made in the current budget
for this year is about Rs. 12'89 crores.
I will not anticipate the provision
made in the budget that is going to
be presented at 5 p.M. today, but I
hope the same amount would be pro-
vided. But I assure the House that
funds would not stand in the way of
the execution of this work.

Shri N. R. Laskar: What has been
done in the eastern sector in regard
to areas bordering East- Pakistan?

Shri A. M. Thomas: That is also
kept in mind. This is mainly about
roads which come under the admi-
nistrative control and policy direc-
tion of the Border Roads Organisation,
connecting Assam, NEFA, Nagaland
and Mizxo Hills.

Shri Hem Barua: During the
Chimese aggression of 1082, it was dis-
covered that roads supposedly built
by Tuskers in NEFA existed only in
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maps and not actually on the ground.
May I know what specific steps gov-
ernment have taken to see that roads
are actually built, whichever might
be the organisation to build it?

Shri A. M. Thomas: The House
kmows that the Border Roads Organi-
sation was set up in 1960 when we
found that there were good communi-
cations in the plains, but these com-
munications were not adequately con-
nected with the frontier areas. That
is why we created this organisation.
and undertook this work on top prio-
rity basis. After the Chinese ag-
gression, the urgency of the execution
of this work has been taken account
of and we are constructing the neces-
sary roads, It is true that as far as
some roads are concerned, it is only
mule track and some existing roads
were not in good repair also.

SHrimati Jyotsna Chanda: May I
know whether the government is
aware of the fact that stones are not
availuble in the Mizo district and
the road connecting Mizo with the
rest of Assam is not yet gravelled?
May I know how they propose to meet
this difficulty?

Shri A. M. Thomas: With regard to
Mizo Hills, I do not know about the
difficulty pointed out by the hon.
Member. It may be something pecu-
liar to the area. So far as improve-
ment of existing roads goes, the
soling process has been done on 29
miles, metalling on 23 miles and black-
topping and surface-dressing on 23
miles. About new roads in Mizo dis-
trict, we have taken up 915 miles out
of which, cut ranging from 20 to 8
feet has been done in 48 miles, etc.
About the difficulty pointed out by the
hon. member, 1 shall enquire into it.

ot eefrer o ;W@ AT WEET
T AT Tad ¥ fw Avel & ATX
¥ fag a1 soay feay o § TE¥ FA
¥ e & U w74 ¥ AU sqaewr
Y & nA o7 fwrer e g
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grar } fe g o g Y § 7
RRT & A T 55 & wwy
31 o M T faw AT IEE A
3 T AT TEY #F Fwa 9 T, IH;
% Y qar gar §, @Y T AAY WERA
€F [IEqT 71 AT $Q & faq Hiforr
g ?

Shri A. M, Thomas: Of course, there
is scope in for improvement in the
working of any organisation, but our
experience is that the Border Roads
Organisation has been working very
satisfactorily. We have had no diffi-
culty with regard to any ministry
also, because the representatives of
the various ministries concerned are
also there in this Border Roads Orga-
nisation. As I have said, the Prime
Minister is the Chairman, the Defen-
ce Minister is the Deputy Chairman
and the other members include the
Minister of Transport, Chief of Army

Staft, Chief of Air Staff, Cabinet
Sccretary, Defence and Foreign
Secretaries, Secretary, Ministry of
Home Affairs, Financial Adviser,
Director-General, Development and
others.

Mr. Speaker: The hon. Member

wanted that the Minister should make
donkeys available. He said that don-
keys were not available there and he
wanted to know what steps the Minis-
ter was taking to provide them.

Shri A. M. Thomas: These are de-
tails with regard to availability of
mules etc., and the difficulties have
been pointed out (Interruption).

Hilll Districts of Assam

+

*242. Shri P. R, Chakraverti:
Shri K. N. Tiwary:
Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri D. C. Sharma:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Axad:
Shri Shri Subodh Hansda:
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Shri 8. C. Samanta:

8hri P. C. Borooah:

8hri Madhu Limaye:
Shrimati Jyotsna Chanda:

Will the Minister of External
Affairs be pleased to state:

(a) whether the Chairman of the
Hill Districts Commission has written
to the Prime Minister that the pro-
longed megotiations with the Naga
Hostiles are having an adverse effect
on the hill districts of Assam;

(b) whether the Commission has
informed Government that hostile
elements have pockets in practically
every hill district and are keeping
the agitational attitude alive; and

(c) how far the development
schemes for the hill areas have been
undertaken to help divert the atten-
tion of the residents thereof from
political issues and activities of a
subversive character?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The Chairman, Hill Areas
Commission had written to the late
Prime Minister, Shri Lal Bahadur
Shastri, regarding Naga activities' In
border areas of Assam adjoining the
State of Nagaland,

(b) No, Sir.

(¢) The Government of Assam 1is
carrying out intensive development
programmes in all the Hill Districu.

Shri P. R. Chakraverti: Sir, while
tak» g into account the fact that the
attitude of the Naga Hostiles has ex-
hausted the Himalayan patience of
Shri Jaya Prakash Narayan forcing
him to resign, has the Government
advised the Naga Peace Mission to
undergo self-immolation and ask Rev.
Michae] Scott to go back to England
. . . (Interruption).

Shri Dinesh Singh: Sir, this is a
suggestion for action.

Mr. Speaker: The question was:
“whether they have asked....” and
the answer should be “yes” or “no”.
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Shri Dinesh Singh: We have
asked.

Shri P. R. Chakraverti: Sir, after
the promotion of the Minister his
voice has become low. If he raises
his voice it will be better.

Mr. Speaker; He has answered the
question. He said that they have not
asked, and with regard to the other
part of his question he said that it is
a suggestion and they will consider
it.

Shri P. R Chakravertl: In view of
the fact that the most prominent
Naga freedom fighter Rani Guidiliu
has recently been prompted to come
to felicitate our Prime Minister, Mrs.
Indira Gandhi, is the Government in
3 position to utilise her talents for
brining about 3 happy settlement of
the Naga Hostiles problem?

not

Shri Dinesh Singh: The Prime
Minister had very useful talks with
Rani Guidiliu.

s wo Alo forart !ﬂ'ﬁ B cicd
w&r o ¥ (A7) ¥ IAC FH wpr AY”,
a1 & 3 I wrgar g & ww sAwa
¥ fofrd A Y3 car AvwTT w7
rwEET & fF waw faet ofer &
IR oF §eT aAT T F, X2 ¥ A2
wig wiT ¥ AT T agT a7y § A
1 +F F AE0 X I 9 F 9 AMm
=X ¥ gfz 21, A1 gAw 1T & fam amy
FIAATET & Ar w7

ot fom fog : sww @2 av fo ot
st 321 0 fo fef gvea & wromw &
IFH AT F1E I7 AGE F I9HA
F7 7 & A1 IA% AMT F awq A’
2 90 | AT AT O AT & 9grEy
Tk & Iad ST AT A W gy Y ¥
o v I g R

ot ®o Ao AT : Ty ¥y H
gz feae fawedt & f& s =m0 33
gz v fer v e .
2562 (Ai) LS—2
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wen wE 7y Afafew fawi
% ozt fr oy Wiwomy § w7 W @
wet § ant ofar &

Shri Himatsingka: In view of the
fact that higher and higher demands
are bewng put forward by the Naga
Hostiles, what do Government pro-
pose to bring it home to them that
it wil] not pay any dividend?

Shri Dinesh Singh: The Prime
Minister has already made a state-
ment in this House about her talks
with the Naga Hostile leaders when
they came here. All these matters
will have to be seen and as to what
is the reaction of these talks.

wfiwo wo fridh : ¥T ww &
f srmm & oY fewr fefegwew & aawt
qeer T H % g Ay ¥
faw & 1 & a7 AT WAt ¢ fr Wi
I tw graew § g ¥ fag el
fear § s ¥oin ¥ feqie Tt
A wmr g & frst ofary & Y
* &7 A&7 g T gAT FTET R wA@T
&7 afx ai, @Y IR g w7 7 fowr &
= grdardy it v 37 ITmeay
a1 & T |1 7 o 97 T € qu
w0 ¥ A qvre Ay wrd v 'R
g ¥ IO7 A war # 7

W SERd ¢ 39 At %t qa
w71 & fam wn s € o] @
t?

o fdw fog ;o AY 8% w9
97 & J7 ¥ oY urfardy fed ¥ a1,
#3 g fear a1 & agt a7 9 v7 2w
#1g g1 72 § fawre ¥ 37 & o\ A
¥ Ty fegr wmam
Shrl Bhagwat Jha Azad: Since the

activities of sabotage and violence
which have increased in the past
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have corroborated the
letter writtan to the late Prime
Minister and since Shri Jaiprakash
Narayan had to resign from the so-
called Peace Mission, may I know
whether the Government is re-think-
ing on this matter to bring about
peace and not extend the areas to
even the Hill Districts of Assam?

few days

Shri Dinesh Singh: Government
will make every effort to bring about
peace. It is the other sections of the
hostiles that are trying to extend the
area of trouble. We will make every
effort to bring about peace soon.

Shri 8. C. Samanta: Is it not a
tact that some observers’ team has
been appointed recently by Govern-
ment to prevent recurrence of inci-
dents in the NEFA area? If so, how
far will it help in allaying the fears
that are prevalent among the tribal
people residing in the hill areas?

Shri Dinesh Singh:
team was there even before. It has
only been strengthened. We hope it
willl lead to lessening of hostilities.

ot vy femd : ww § oY A2 A
qgrft SR sl A § w aoe
) ¥ a & W e § s o &
W fearcrs fag & syfear gaw
o vy afe g, aYswH A A
TTHTT AT oAy & @y 7

ot fem feg @ ot g, weaTl ®
gAY, §B I A7 F ¥ QA FTr
§ fr g o €@ o agi 9T I AT
WA amsA E s agi &
W wo foeerd wwEn Wik 9w
¥ fgem A &0

wft e fomdr : wr & o v
g fr for vl % ag Soxw ow g
& o G A amwiwr g ?

The observers’

oW WY : {6 TR F ag
IrrT TR wrgE t ?
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oft fm Tag : weaw gy, axew
LrUe R CEAR KA TR 18 S
Fag € afl WAL AFEGT

Shrimati Jyotsna Chanda: Afe the
Governmant aware of the political
activities of the Mizo National Front
and, if so, what stepg have been
taken to curb these activities and
whether Government realise that un-
less and unti] development schemes
are implemented for better utilisa-
tion of the forest and mineral wealth
and also horticultural production of
that area it will not divert the minds
of the people of the hills to curb
these activities?

Shri Dinesh Singh: Yes, Sir. The
Government of Assam is seized of
the matter. As I mentioned in the
main answer, they are making every
effort to strengthen the development
effort.

Shri Swell: May 1 know what
relevancy has this letter of the
Chairman of the Hill Areas Commis-
sion got to do with the object of the
Commission’s enquiry and whether
Government do not consider that the
full implementation of the offer of
the late Prime Minister, Shri
Jawaharlal Nehru, would be the
surest guarantee against the occur-
rence of any subversive activities in
the hill areas?

Shri Dinesh Singh: This letter was
personally conveyed to us. So far
as the proposal of the late Prime
Minister, Shri Nehru, is concerned,
of course, we feel that is the surest
guarantee.

Shri R. 8. Pandey: In order to
have a permanent solution so far as
peace in the Assam Hills is concern-
ed ,the hostile Nagas were invited to
find out a solution. May I know if
people of other sections, who are
also affected, will also be invited for
further consultations?



2679 Oral Answers PHALGUNA 9,

Shri Dinesh Singh: The hostile
Nagas were not invited for any solu-
tion; they came to pay a courtesy
cal] on the Prime Minister.

Shri Tyagi; May I know if the
Reverend Michael Scott, a foreigner,
who is working as a member of the
Peace Mission, is a representative of
the Government of India or that of
the underground Nagas? Has Gov-
ernment inquired into his intentions
and found out if it is not he who him-
self is instrumental in provoking
these Nagas into futting these
conditions?

Shri Dinesh Singh: He is certainly
not a representative of any govern-
ment. He was named by the Chris-
tian Convention that was held there
and they proposed his name as one
of the members of the Peace Mission.
As such he came here and held talks
with us.

Shri Tyagl: May I take it that he
is the representative of the Nagas
and not ours?

Mr. Speaker: He was named by
those persons who held a convention.

Shri Tyagi: Why was a foreginer
permitted to represent them?

Mr.
further.

cannot on

Speaker: 1 80

Shri Hem Barua: May I know if
it is not a fact that this fact of pro-
longed negotiations with the under-
ground Naga leaders vis-a-vis the
Naga d d for independ has
put wrong ideas into the heads of
some other Hill tribes of Assam? If
so, in that context, may I know if
Government are prepared to tell in
a very clear and precise way that
Government are not going to nego-
tiate with the Naga underground
leaders outside the framework of the
Indian Union and then tell these
people—the Mizo Natiomal Council
has also sought the co-operation of
Pakistani arms—that whoever be-
haves in an anti-national way as the
Nagas sre behaving would be crush-
ed?
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Shri Dinesh Singh: The firm
manner in which the Government has
turned down any proposa] to discuss
with the Naga hostiles any question
of an independent Nagaland and
their firm declaration that the future
of Nagaland can only be within the
Indian Union is a clear indication of
this.

Shri Hem Barua: Have the Govern-
ment, on any occasion, or the Prime
Minister when she met the Naga
leaders, told them point blank that
there are going to be no negotiations
outside the Indian Union? They have
not maid that up till now.

Mr. Speaker: They have been tel-
ling them.

Shri Hem BRarua:

Shri Kapur Singh: Is It truc that
this so-called Peace Mission of the
widerground Nagas made it absolute-
ly clear as a preliminary to the Prime
Minister that they were represen-
tatives of a sovereign State; if so, did
the Prime Minister hold any further
talks with them in full realisation
of the implications of this claim?

Shri Dinesh Singh: No, Sir; there
was no question of any represen-

They have not.

Shri Kapur Singh: Did they make
it clear as a preliminary?

Shri Dinesh Singh: 1
Sir".

said, “No,

Shri Hem Barua; Was it one Prime
Minister mceting another Prime
Minister?

Shri U. M. Trivedi: In view of the
fact that this news has trickled out
that the Nagas made a demand that
they must have negotiations only on
the basis that they should form a
sovereign territory of their own,
independent of Indla, in view of that
demand that has been made will the
Government refuse to discriminate
with them and treat them at par with
the dacoits of the Chambal area and
mete out the same treatment to them
as to the dacoits who are killing
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people there and they are also killing
people there?

Mr. Speaker:
suggestion . .

At the most it is a
(Interruption).

Shri U. M. Trivedi: These people
may also claim sovereign status.

Shri Dinesh Singh: The Naga
leaders may say what they like, but
we have also made our position very
clear and that should be taken into
account,

Shri Hem Barua: On a point of
order. It is the Minister of State
who is replying. He was not present
during the talks that took place
between our Prime Minister and the
Naga leaders. He was not present
there.

Shri Harl Vishnu Kamath: He was
not present; somebody who was there
should answer.

Shrimati Savitri Nigam: In view of
the fact that the recent events have
proved that the Naga rebels have
been misguided by some foreign
power and in view of the fact that
the Peace Mission has collapsed, may
I know what new steps Government
intend to take to keep the law and
order situation there intact and to
crush all those lawless elements which
are creating sabotage activities over
there?

Shri Dinesh Singh; Some agree-
ments that were rtcached with the
hostiles  regarding  cessation of
hostilities from their side still conti-
nue. Despite the resignation of Shri
Jaya Prakash Narayan, the Peace
Mission body still continues.

Mr. Speaker: The Question Hour
is over. Shri Prakash Vir Shastri—
SNQ 2.

Shti P. C. Borooah: I should be
given a chance. I am also a ¢fgnatory
to this Question. I had stood up so
many times. I am vitally interested
in this Question.

Mr. Speaker: I am sorry.
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SHORT NOTICE QUESTION
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) It has ben reported by Punjab
Government that the condition of the
stocks with the traders is satisfactory.
The Punjab Government  consider
that the stocks of wheat held by the
traders would be wecessary for local
consumption within the State till the
bulk of the next rabi harvest comes
into the market. The Punjab Gov-
srnment are purchasing grains on
behalf of Governmnet of India and
these arc bheing supplied to the
deficit States. Since the purchases of





